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sanctioned  strength of 60 in the
Allahabad High Court. Of the per-
manent vacancies, five arose in each
of the years 1990 and 1989, and one
in 1988. Five posts of Additional
Judges have been vacant for a longer
period. The process of consultation
with the Constitutional authorities
for filling up these vacancies is on.

(b) Ason 30-0-1989, there were
2,67,060; 1,68,755 and 30,868 cases
pending for over 3 years, 5 years
and 10 years respectively.

Distribution of Re-rollable Steel
Material

*239. SHRI ASHWANI KUMAR:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether huge quantities of re-
rollable steel material is being dis-
tributed under the decision of Direc-
tor "(Commercial), SAIL to many steel
re-rolling units which do not posses
Carry on Business (COB) Licence or
Industrial Licence and without veri-
fying the number of employees em-
ployed by those units since July,
1988, thus violating the relevant
orders;

(b) whether the Regional Develop-
ment Commissioner, Iron and Steel,
Secunderabad raised objection to
above stated irregular decision of the
Director (Commercial), SAIL; and

(c) if so, what action Government
propose to take in the matter and to
prevent recurrence of such cases in
future?

THE MINISTER OF STEEL AND
MINES WITH ADDITIONAL CHARGE
OF THE MINISTRY OF LAW AND
JUSTICE (SHRI DINESH GOS-
WAMI): (a) Government have no evi-
dence to held that supplies to re-
rolling units are being made by SAIL
contrary to relevant regulations.

(b) The Regional Development
Commissioner for Iron and  Steel,
Hyderabad, had raised doubts about
the supplies of re-rollables by SAIL
and these were examined and settled
by Govt.
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(c) It is proposed . to issue more
explicit  instructions to  clarify  the
position further.
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Review of Narmada Project

@946. SHRI PRAMOD MAHAJAN:
Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether Government have re-
ceived any request to review the
Narmada Project; and

(b) if so, what is Government's re-
action thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI MANUBHAI KOTADIA): (a)
Yes, Sir, representations to this effect
from some  non-Government  organi-
sations have been received.

(b) The matter is proposed to be
discussed with the Chief Ministers of
the States involved in the develop-
ment use of Narmada Waters.
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